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Particulars to be examined Endorsement as to result of Examination
1. s the appeal competent ? : \,%
2. (a) Is the application in the prescribed form ? \-‘6
(b) Is the application in paper book form ? ' \\5
(c) Have six complete sets of the application , &\;;, § M «f"’&"' :
been filed ? ' : :
3. (a) Is the appeal in time ? . No
(b) If not, by how many days it is beyond —— {
time ? ' : ' {
i V.
(c) Has sufficient case for not making the _ ‘T&
application in time, been filed ? ’

o

4. Has the document of aﬁthorisation;Vakalat-_
nama been filed ?

5. |s the application accompanied by B. D /Postal- \‘%
Order for Rs. 50/~

6. Has the certified copy/copies of the order (s) Tl +
against which the application is made been , %—w L&
filed ? . ?s

o

7. (a) Have the copies of the documents/relied
upon by the applicant and mentioned in \’\5

the application, been filed ?

(b) Have the documents referred to in (a) \\\{} _ | )
above duly attested by a Gazetted Officer /_
and numberd accordingly ? y /
}.‘
}/
.. ““‘.
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O.A. 1139/87 (L)
Hon' Mr, D.5. Misra, A.M.,
Hon' Mr, D.K. Agrawal, J.M.

30/3/89 Shri A,K. Dixit learned counsel for the applicant
 and 3hri S.P. Srivastava, learned counsel for the
: ‘ respondents are present, On the request of both
the parties the case is adjourmed to 25/4/89.
§%M. A,M.&V//ﬁ
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Hon' Mr. DQSQ MiSra, AaMa L (@i /&‘? u,!é
: \—% ) \4 Q«B R N
Hon' Mr. D.K. Agrawal, J.M. Lleci oin }7?

| — R fes

25/4/89 The application for the amendment Lol 7@ ercons.
- in the claim petition filed by the /.,
| ) . .
P applicant is allowed, and the same be ﬁ@@ L

J incorporated in the claim petition

- within a week. Shri 8.P. Srivastava,

learned counsel for the respondents

states that no further reply need be

E filed, and the reply already filed would

i suffice for the purpose, List this case

for final hearing on 17-7-1989. N
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Hon. Mr. Justice K. Nath, V..

. Hon. Mrﬂ MJY. Priolkar AJM,

.§3?  o

Ao !4;22§§>;f7.’ %ﬁ”f?l,?L ,/é?b§ﬁ7?z%;.~ :

B} order duted 19, 2 20 the appllcant Was .

dlr@CtOJ to *urnlsh certaln materlal which has not

been cone.

1lsted for flnal hearing on 17 12. 90

. V.C,
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CENTRAL ADMINISTRATIVE TRIBUNAL |
LUCKNOW BENCH

LUCKNOW
0.4. No, 1139/87
\ : . ) .
‘Ram Lal and others Applicarnt
versus
D.R.M., N. Railway and others Respondents,

don. Mr. Justice U.C. Srivestave, V.C.

Hon, Mr, K, Obayya, Adm, Member,

(Hon. Mr. Justice U.C. Srivastava, V.C. )

Applicants claim that they worked as asual

~labour for long duration since prior © 1.8.78 till

they were &% finally asked not to work and have ,
approached the Tribural., According to the applicants
they have worked for 398 days (applicant No. 1 )y
770 days (applicant No, 2), 746 days(applicaﬁt No.2),

467 days (applicant Fo. 4 ) and 149 days (applicant Jio.5)

and as such the casual labour who have completed requisite
period of continuous(working,eare entitied to be ,
included in the list/register for the purbose they have

a prior claiﬁ of job over outsiders.

2. The respordents have denied the claim of the
applicants and have stated that the applicant' Ho., 1 was
engaged for 2 months and not for 398 days and

the applicant No, 5 was never engaged as a casual lzbour

for any period and that no casual lzbour card was ever

- 1ssued to the applicants. According to te respondents

the Live Rggister was alreadyﬁgrepared long back in



- before the I spondenus within 3

DN

-l

the year 1985 and the name of the applicants 2,3and 4

are.already on record and the dispute is regarding

applicant No., 1 2 There",is denial of working of applicant |
. b‘w . ’

No. 1l,has given the labour caré of Ram Lal son of Bhikha
resident of village Bahidin Post Kachhona, District
Hardoi while the épplicant,intthe instant case has been
described as Ram Lal son of Shri Mangali recsident of
villege Fattepur. e o |

3.,  On behalf o the a<pplicant an application has

been moved stating that the applicant's father name

has been wrongly typed.AEvgn if the‘éorrection is.allowed,

that will not serve the purpose.

4, Respondents may 1nclude‘he name of the abpllCant

No. 1 in the casual reglster in case the appllcdnt appears

r ~and

- Talbadr Card,/ruspozdents to consider the name. The

as
appllcatloo stands disposed oP wikkxtchg above w1th no

order as to costs,

L ) V.CO
Lucknow: Dated 23,10.92.

S

mont hs to ploduce the Casual—
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: working days certificate of

T ihnal

Reqete WA 4iad)
SEobiiNy 4} I IR
Additionc Cench £ Alehabad
Cate ol Filintueueenie o9 L :
2818
Date ¢jfiecint
FORM ‘ bpTost ~
. I ; @i{;)‘ flarlstrar,
( See Rile 4 ) @,\\

o, TCATION UNDER SECTION 19 of THE ADMIN ISTRATIVE

®
TRIBUNAL ACT, 1985.

.. fpplicents.

Vge » J v
Bivigionsl Reil Mg ager, Mooradabad. . .. Regpondentse.

INDEX
o v ————“—
SV teseription of documents o
Mo relief upon. Page NO.
* )= )2—

1. JApplication

2. MWEXURE Wo. pl /}
Working days certificate
of appelicant No.l

3.  MNVEXURE p-2 (
Working days certificate Z7

of applicent no. 2
N

N
5. mnexire A4 7 ‘ Zé
Whrking days certificete of

applicent no. 3 4 ,

4, mnexure fed -
working days certificate of
applieen t no.x8d3

hnesure b5

d;,/ /“;‘g/) applicent no. 5
7. mnexure No. &6 - {‘57
. pailway Pogmd cireul ar
at. 11/12.5.8L .
8. mnexure =7 o )
regpondent letber dt. 19.11.83 \
* [+
. 4‘&.\“- . '
9. Mnnexure No. £=8 Q C)

Respondent Letter dt. 4.3.87
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Sl. Tegseription of documents = o ,
Noe relied upon. page no.
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10. mnextire Wo.m3 - T "
regoondent Letter dt. L.6.87 9\} - }L

1l. mnexure W6. A10 = ‘ 9_}
application dated 26.1.0.87 g

12. Vekdgnama = Q/\/

Moy Wogamgusmme Moms * Ay Nowis Toam e MIR eI SINOIN G A M o Qnoﬂkmomouc-oncn.

41 shabad | Signatures of gpovlieen ts.

Bated;- Nov. 26, 1987. ' W

( Bam Lal &4 Others. )

FOR USE IN TRIBUVAL'S OFFICE

Date of filing
ox

Date of Recelpt by Post « « o o o o ¢ v

Regiotzatlon Woe « o o o o o o o o o o s o

gienature

For megl strar.
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IN THE CENTEAL ADMINISTRATIVE TEIBUNAL, ADDITIONAL
|  BECH AT ALL H 4B AD.

BETWEEN
Rgm Lal and 4 otherse . « fpplicants
VERSU S

Divisional Rail Mangger,Moradabad and others

. « Regpondent ge
DelAlL e OF APPLICATION
le Parkicularsof applicants :-

(i) Name of the apylicants :- '

} .
o .} 4s per detail g
(il Name of father/Husband:i- )

}

(iii) 4ge of the applicants :-

1. Bam Lgl aged abaut a9 years $/0 Sm Mangali
Village Fattepur, Post Gaju, District Hardoie

&+ Khanna ag;”ed about 34 years son of Sri Mangal
- Village Fatbtepur, Post Gaju, District Hardoi.

3. Baboo Lal aged about 29 years son of Sri Putan
Village Deonpur, Post Kaéhhona, District Hardoi.

4e Fam SWaroop azed about 23 years son of Sri
Mohan Lgl Village Deonpur, Fost Kachhona, District
Hardoie

5 Virendra Singh aged about 27 years son of

'Sri Remendra Bahadur, Village Kukhi, Pgst Kachbona
District Hardois Q\
LI~
NIy g




Mmy N\n‘m\a’wa o M\N\u}r News - .ﬂﬂl———
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(iv) Designation and Ingector of Works
particulars of office . Northern Railvay,
m which employed - Bgl gmau Jn-

District Hardole

(vy Office Address @ ~Do-

(vi} Address for wkis service Ram Lgl s/o Sri Mangal
of Notices:i- Village Fatteypur, Post Gaj

District Hardoie

ZsParticulars o f the

Bespondentse ...

(i} Ngme of respondem-
' (13,) Name of father/Husbands
(iiij Age of the respondelbe As per details
(ivJ Designation &« particulars given belo¥:
of ofrice(iame « station)
in which employede
(v) Office Acdresse

(vi} Address for service of

M T Mt Bwr BN B R PR NS W WL A S

Noticess
1. Divisional Rail Manager, Northem RailWay, Mooradabade
2. Assistant Engineer, Northem Railway Hardols
3+ Inspector of Works, NoIthem Rellvway Bgl amay Jne

VRl v
W QK UNLLow elra Thimh &CVLLOH {5 Dup¥ %R@Jwe?,

CM" WY 3s Particulars of cxder agamst >slv

LR
~H which application 1s m adé

Ire applica’cion is against the folloWing order: -

-—

(1; Order doe oo oo Nil .

{(ii) Date
. l\;‘ll .




N \;/
503 1\ %\\

(iii) Passed by o« _ oo applicents have

worked &s casudl labour under Inspector
of works, No rbhem ELgilway, Bal gnay :fn-
Prior to 1878 for a very long time

under broken periodse They are legally

entitl ed for inclusion of thelr names

in the register/list for employment in
futures Since no action for entering
up thelr names has been taken by the

Ie0elWe Northem Railvay Bglamau, Jne

this claim is preferrede

(iv) Subject in £1 the applicants have wo rked
Brief:= . :

as Casydl labour ieee Ngsen, Khall asi &tc‘.
for very long duration in b roken periods
under Insp ec‘bo’r of Woxks Bal amgu Jne

such prior to 1«8.78. Under Para 2512

of Railvway Hstablistment Mapnueland

sccoding to the direction of Rgilway
Adninistration applicants are entitl ed

to the inclusion of thelr nanes in the
register/list for providing employment

in futuree fpplicants names have not

been included in such list/registers and as
a mgtter of fact no suych 1ist has been
prepared, for which respondents have
stetutory 1iability, as such applicants
are prefering the present claim for
issuing a command, direction or order

in the natuyre of Handamus that respondent
be ordered to prepare such 1ist by
including names of 2pplicant in accordance

with seniority keeping in view the ’f

gt e W/w



dﬁ ration of thelr Yo king period and to provide
them with the suitable jobs ghrictly in

acco mdgnce with such 1iste

aince right of relief arlses from

. the same type of act or txansaction, the

appllcant gre jointly 1nterested in the sane
cause of action ad jdentical question of
cont rovVe Isy with regard %o fact andg 1aw

is invol ved; applicants being unemployed
persons belonging to Weaker Secbion of

soci ety ang financially Washle to prefer
separate claimsy beg T seek leave of
Hon'bl e Tribunal to prefer this joint

application on gingl e set of feee

4= Jurisdiction of the

. Lribuynale e

The spplicents declare that
the subject matter of the action ag ginst
Wwhich they Want redressal is within the

jurisdiction o £ this Hon'bl e Tribunale

The applicants further declare
that the spplication is within limitation
prescribed in Sece 21 of The Administrative
Tyibgnal's Act 1985 In any case if
Hon'bl e T ribunel feel s that application

in view the circumstances mentionéd in

Parag ___ AD

e—__Of this p &tltlon,
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Gondonation of delay is prayed only Wwhen

Hon'ble Tribunal feels that cdaim is not

within. time.

EAQT.S O.E‘_Zhé_wb_

Gel That applicants Were engaged as Casual
Labours by Inspector of Works (herein-
'after referred- as TOW ) Northem Rgil way ;
Bgalgmau Jne Plstm.ct Hardsl o+ They have
put in very long period of faithful
enployment in broken periods under
respon dent nof3 from time to time as

indicated beloWw &=

Hame of applicanke. Leriod of Woik ZLotal Dayse
1. Bam Lal 1661476 - 1249483 393
2. Khanna 18.12.72 = 14.2.84 770
3+ Baboo Lal 1004477 = 1449484 746
4+ Ram Sw;-a,mop , 4678 =~ 4deleh 465
5 Virendra Singh 3004477 = 1447478 149

/
Tt
. l"
. ;’
: Ty
4
—
! s

rd

62 That above Working days are engered
in dgtail over the respective caspal

labour cards of d aimant se

T rue P‘hoto stat copies of Casual Labour
Cards, in respect of applicants are |
attached hevreWith as AMNEXURE Noe 4-1
tc 4-5 of this claime

6¢3 That casual labours who have not compl eted

Tewisite period of continuous Wo rking are

75 (Ary

e
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v

{
zby the Sel ection Boardse They will have a prior
- _ , _ !
!

N ’ the ng???_s.ﬂf all casudl labour wherever employe

. N

entitled tc be included in ‘x':he list /
_regi_stéxj prepared for the pumpose and they
ha%)e a prior_ claim of job over outsideré-
Empléyment s.hbp,ld be given to then |
sbrictly in accordance with thelr seniority
of Working dayse Relevent previsions of Pary
28la (1) to HRailway dstablishment Manual are

rep@oduéed belows =

2512:~ gbsorption of Gasual Labour in regular
Vaéaneiesz-

o (i) Casual labour who acquire temporary

status a result of having worked an other than

pmjec’cs_ for mo re than 6 mohths or Who have |

Wotked formore then & months, shall be

considered for regular employment Without b

having to‘ go. thmugh mp;oym‘ent Ex;hangesa

Other Casual _la_boﬁ_r'who have not compl eted

six months, will, of course, Pe required %o

get, tha’nsel__ves regi stered in the |

relevant Exchanges bgfo;@ ~ they are considered

l

¢l aim over oubtsiderse In order to ensure this

shou;d be entered in the regi st ers mai_ntained
:: by Divisions or Districli‘l_s or by any other
t convenient unit of recruitment strictly in
‘ the o :cdgr‘_of their taking up casual;apppintment
at the :mltlal stage, and fér the purposes of
-~ empanélment for regplar Class IV posts the_y

should, as for as possible, be selected in .

order maintained in the aforessld reglsterse

v | W
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6050

st W)

Whil e showing preference to casudl labour
over other outsiders in the matter of
recruitment to reguladr Class IV

es‘tabi‘ismwnt, due considezatioﬁ‘ and |

'Weight_age’ -choul d be gngn _to the kmbw:;,edge

and experience gained by them, other
conditions being equal, total 1 ength of

service as casual-1labour, efther continous

‘or in broke periods, irrespective of

whether they have obtained the temporary

status or not, should be taken into account so

as to ensuTe that e¢gsual 1 sbour who are senior

by virtue of longer service, are not 1left oute
(113 .o o .o

(iii) ' o0 o0

That fram time to time Railway adminis=-
trative has al so issued directions to engage »ua
suci_’i_ casudl 1 abours an g to prepare & 1ist of

such persons for employment in fubure.

~ Trye Fhotostat copies of direcﬁions of
Railway Admiriistration Dte 11/12¢5.81,
19411+83, 403487 and 1+6+87 Lssued from
t:ime.to fimé are attached hereWitﬁlas
AN EXTT RES Noe 46 to 49 to this Glaim

Petitione

Thet persual of mnexure 4 =€ to 4 -9

goes to shoWw that there are postive instructicn

on behal f of Kailway Adninistration that those

Casual Labourers who have bﬁn in service prior

VR 2N

e
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£0 148478 to 4+10+78 should be enlisted and
given employment having regard to their seniority

of vorking daySe

Befie That Railwey Board vide its circﬁlar Number

E (NG} 4ii- 80/CL /25 Dte 2241080 has issued
‘postive instbuctions that in case any person
compl éins aboyt his non-enga}gement his record
of service be checked and engaged in preference

to juniorg if his claim is found correcte

6e7¢ That petitioners along with others have
moved reprezentations and made persoﬁal
approdches for their engagements or
inClusion of their nanes in the 1ist,
but no attenﬁion has beenn paide Last
time also 26+3.87 applicants moved g

representatione

; Tre copy of aforesaid represen=-

f

/ tation Dbe 264387 is attacheqd heretith ag

ANNEXURE Noe 4=10 to this claime
e8¢ That SO far respondent have no prepared .

any such 11st as quireq ang o lam W

T | w




£0 148+78 to 41078 should be enlisted and

given employment having regard to their seniority

of woirking day Se

Gefie

Ge7 e

GeSe

Gele

That Rgilway Boaré vide its circular Number

B (NG) dii- 80/CL /25 Dbe 221080 has issued
‘oostive instpuctions that in case any person
compl ains gbout his non=-engagement his record
of service be checked and engaged in preference

to juniors if his claim is found correcte

That petitioners along with others have
moVved reprezentations and made pérsonal
approaches for thelr engagements or
inclusion of thelr names in the list,
but no attenf.ion has been paide Last
time also 263487 applicants moved g

rep resentatione

Tme copy of aforesglid represen=-
tation Dte 263487 is abttached herewith as

ANNEXUFE Noe 4-10 to this clailme .

That so far respondent havye no prepared. \‘
‘any such 1ist as required and at least they ?
have not included names of applicants for

employnent.

That having no regard of applicants Wworking
days re}spondent a\re engaging outsliders and
juniors to casud empl oyment with the result
that persons havirg such lessv%rking days

at their credit have been regularised evene

Gel0e THAL smce/xeapondents have fazl ed to perfom

C—v ‘}l dﬁ)&

‘&\/
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‘vsta_‘_cutoxyv»ﬂdu‘ty imposed upon them, regarding
preparation of 1ist as aforesaid, aprlicants
beg to prefer this dl aim, on and amongst.
other the follov¥ing groundse Chw se of

acticn for which is recurring:=-

GROUNDS

Because regpondsnt have statutory @dligation
to prepare a list, including the names of
applicants for employment in future.

Becausa action of‘ spondents in not preparing
the; 1ist o_f' casyd labop_re_s_ in accordance
Wwith having regard to their vworking days,

is arbitrary and ma afide.

Be cause gpplicants are 1ega11'y entitl ed to
get their names included in the 1ist and
to have an engagement acco rding to thelir
senlority to the excdlusion of oubtsiders

and junioXrge

Because applicants have a legal rlsht and
respondents bave a legal obligation to

perfome

7¢ Details of MBmedies
exhapsted

The applicants declare that they have
gvailed all the remedies gvaildble to them
under rel svent rylese None of the representa-
.4,), >~

tion have been decided by an order in e e

writings True copy of last represeﬂtatio

Dbe 2643087 has been attacheg as

snexure 410 to this gl aime Wi



510 55 S (),

8e Matters not pmvioudy | k\

‘:f‘il ed or pal_din_g with

any other courte

v ~vany v—

———

‘The applicants further declare that they

_ljiad_no_t fil_ ed previoudy ény application,
writ petition or suit regarding the |
gqétter in respect of which this spplicgkior
has been made, before any court of 1aw or
any other autbority or any other Bench of
the T ribunal and nor any such épplication,
writ petition or sult is pending before

any of theme.

9+ Leliefs Soughts

(1)

-

(ii;

10« Interim order, if any

pmryed for

a Decl__a_;_ratidn,_ direction oromer in favour
of applicants in the nature of Mandamys/
Comman d that applicants are entitled for
inclusion of their names in the list which
shoul d be pmparedlby respondents within

a time to be_}fixed by Hon"ble T ribynal,

and are furtncr entit] ed fo b_e engaged

as Gasua labours in sccordance with
tﬁeir.senior’ity, for which respondents

be ordered to complys

Costs of the claim petition and such other
relief as may be deemed fit and Proper in

the circunstances of the case, be also

t t icant 0. 5o a2l «
granted to applicants %35 &,m

NIL .
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applicetion is presented th rough Counsel
SEI ABHAYA KUMAR DLIIT 4dvocate, 509/28Ka,
0l d Hyde raba d, LucknoWe

Particulars of Bank Draft/Po stal order in

3:*'==spe:c'r of the applic tion feee

———— wa——

1. Ngne of the Bank on which draWno
2e Daemand Draft No:
ORe

1 Hoe of Inalan Postal Orders DD/3 2249 49
2e Noame of Issulng Post O0ffice HdePeQo Sltapur.

HIGH CCURL BElCH, LUCKNOW Post Office.

. 3+ Date of Tssue of Postal Order:=- 25.11.1987

4e Post Office at Which Paygbles- ALLAHABAD.

13.

List of enclosur®ss= "

1+ Demand draft/Postal Order.
Se Index of docunentsge

3e Paper book having details of Mnexures

as mentioned in the Index. -

QW (16Q) P

&M\/\’

4+ Vakal atnamage
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VERIFIC ATION

We, Bem Lgl, Khanna, Baboo Lal,

Q@L‘/\

Ram -SW aroop

and Virendra Singh , whose names and addresses are

given in array.of parties do héreby verify that the

contents of paras 6e1 to 69 are true to our personal
kno¥Wledge and those of paras 610 and 7 to 13 are

not supressed any material factse

AL AH ABAD:

Dated: 264111987

To

The Registrar,
Central 4dninistrative Tribuns

Additional Bench, 411 ahazbade

believed to be true on legal advise and that we have

Ram Lal & others

Applicantse
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BEFORE THR CENTRAL AD:ITISTRATIVE TRIDUM AL,
ALIAHABAD BENCH, ALLAHAB D
ok &k

-n

WRITTEN SELY

ON BiiilF OF THE RESPONDERIS No, 1,2 and 3

-

IN

v

AGISTRATION No, 1130 OF 1987

Ram Lal and others . . . —_— Applicants

Versus

Divisional Rail Manager & others., . . Resnondents

The written reply on behalf of the

respondents No, 1,2 and 3 iseas under:

1,'That in regard to the allégations
made in paragraph 3 of the application it is
stated that a joint applic.tion by five persons
is not maintainéble as all of them have separate
cause of action, It is farther stated that the
applicants,okber than applicant No.5, were
engageé asxcaaual labourcers onvdaily wage basis
to dischasrge the dutiesl of Khalasi only. Since
they (the applicants)have net péid"fee senarately
the appliqati5n deserves to be rejected on this

ground aloNe. - : , - @//

-



- Do
o, That in regard to the gllegations made

is stated that

el
cr

in paragranh 5 of the application

the application 1is clearly barred by time. No
ground at all hes been made out for concnnatlon
of delay and the application deserves to be

rejected out-right,

3, That the allegations made in
paragraph 6.1 of the ayplicatign'are'absolutely

| ally denied, *t is

’.3"
l—h
f‘D

incorract #ad are emp
further stated that Rem Lél, applicant No.l,vwas
engaged for a total period of two months as
casual laboufer for dming The work of Khel asl
qnder the Inspector of Works, Dalamau, in the
year 1983, He has nnt worked for 393 daeys under
him, as suzgested, It is further stated that

so far as the agplicént No.8, Virendra Singh, 1s
concerned, he was never enga aged as & causal

| T

1abourer for any nerlod. He has not wrked even

for a single day.

4, That the &llegations made in

vparagraphVG.z of thé-aapllcaﬁian are incorrect

and are denled, It is further stated that Virendra
singh was never {ssucd any casual labour card. The
casnal labour card alleged to have been issued in

his favour, & true copy of which has been filed

along with the application, is 2

L

ged, fabricated
and manufactured documeﬂi.
Q//



N

5., That the allegations made in
paragraphs 6.3, 6.4, 6,5 and 6,6 of the
application are incorrect and are denied; It is
furthér stated that the applicants are not
ertitled to get any relief from this Fon'ble

Tribunal.:

6, That the allegaticns made in
paragraph 6.7 of the application are incorrect
and are denied. No representation has been
received, The representation alleged to have
been sent is fabricated for the purposes of

the case,

7. That the allegations made in
saragraph 6,8 of the application &re absclutely

incorrect and are emphatically denied,., The

v 1list have already

tr

;..s.

live register end senior
been prepared long back in the year 1985, The
names of the applicants No. 2,2 and 4 stand
recordad in these documents. They will be given

enployment whenever requirement arises.

. That the a@llegations made in

o0

paragraph 6.9 of the application are absolutely

%9

incorrect &nd are euphatically denied,

ire) 4= o ~ "3
9. That the &llezations made in




- \
i @\ |

paragraph 6,10 are absplutely incorrect and are
enphatically @enied, No ground at all has been
made out for any relief from this Tribunal, The
application deserves to be rejected.

g\ / - VERIFLCATION

X I,0.P. Singh, Assistant Engineer,

Northern Railway, Hardol do hereby declare
that the contents of this written reply are

true to my knhowledge and belief,

(0, Ps—5ingh)
Assistant Engineer,Northern R1y,
Hardoi
Place of verificatiangjfokaﬁ{
Date of verificationzj%éﬁzﬁé€7




IN THE CENTRAL AIMINISTRATIVE TRIBUNAL ALLAHABAD, !
"CIRCUIT BENCH ,V.Luamo»‘;{g

NG 1199 of 87

9
F F"zs-lmsg
Ram Lal & Others . .Applicantse
Versusy o | -
.Divisiongl Rail Manager ‘ _
& Othersh - | 71, JUBe spondentss

APPLICATICN FOR SUMY\’&(}TING DOCUMENTS "RCM
“RESPONDENTSs. - -

The applicants begs to cubmit as under:-

1= fhat_in respphse to the appiicantis applications
énd order of'H6n5ble Tribunal for summoning records
respondent have disclosed in their applicatioﬁ dts 24=11-
1988 that pay-shedte for the month of July 1978 pertain-

ing to IOW Balamau have been weeded out?

L

2= That since respondents have denied the working

- period of appliéant Ndﬂl thereforg)he furnicshes specific

details of hig few paymSheﬁts (ar‘ he *emembe?s) in which
his name has been en%ered

(1) Pay Sheet No: 446 and 472 IOW Balamay for the yeer
1982 and 19837

(9) Pay Sheet No- 136 IO'J&: Balamau for the yeor 1986'
It is therefore most re*pcctfully prayed that
respondents be ordered to produce above mentioned pay

Sheets before Hon'ble Tribunaf%

Lucknov:é _ Appli__cant; l
Doted Tn,igeg;  [Hm Laiwmé“") ﬂ

rouah

th@:zr (‘aunn@o[
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IN THE CENTKAL ADMINISTRATIVE TRIEUNAL ALLAHABAD CIRCUTE

BENCH, LUCKNG®,
MISC APPLICATICON NO, OF 1983
On behalf of

Divisional Railway Managex and others = - - — Ress/applicants
" ,

0,A, No., 1139 of 1987,

3  Ram Lal and others = - = - = = = - - -Claiments,
Versus
Divisional Rail Manacer and othexrs— - - -kespondents.
Tos o
v ' P
@d%thﬁé The Hoh'ble Vice Chairman and other companion Membexg

S
The applicant named above most respectfully submits as

C;?fi;jJ(V( under:-

1- | That on 19=7-88 the Case was taken up at about
10445 a.m, and in the absence of the dealing agsitant
presuming that the records mentioned in the ordexr dated
o 19.7.88 will be available, it was under taken o producs
L them at the time of final hearing. |
- s
2= That later on, after verification it transp¢5#ed
that in persuance of the directions contained in the
c1zCu1az dated 10.6.77 issued by the Railway Board, the
paysheet’ of the month of July,1978 pertaining to I, O.¥,
Balahau-wexe weeded out and destroyed in the year 198s5. Av
tyue copy of the letter dated 29.9,.58 isqued by Div igional

Accountg COffice whexe in the periodafetentlon of documents
r .

is mentioned in detail is £iled herewith as AnneXure=I to

this application,

L




. P

s

N

3~ That in the circumstances indicated above it has
become impossible to produce the paysheet of the month

of July,1978, mentioned in the order dated 19,7.1988,

4. That in circumstances of the case it i#
mCessary in the interest of jugtice the order dated
19.7.88 so far ag it yelates to the production of

paysheet of the mokh of July,1978, be recalled,

I

I A e ]

It igs therefore most respectfully prayed that
the order dated 19,7.1988 passed by Wthis Hon‘ble Court
80 fayr ag it relates to the production of the paysheet ‘

of the month of July,1978, be recalle 4a, : “

VERIFICATION

‘I, 0,P,8ingh, Assista t,Ihgineer, Northern

Railway, Hardoi do hexrehby declard that the contents of

paragrarh Nos. 1 to 4 indicated sbove are true to the

best of my knowledge and information received by me
which I believe to the true.

'S0 HELP ME GOD,

"l N

ond t
(emeféﬁ ance)
At Enginee

N. Rly. Haedref
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..In ™eCntral Administrative Tribunal, Circuit Bench,

. » ’ | : Luck'ncu:o /ID

%{o

0.4, Hlo, 1139-87

Ram Lal and oths.. . eeClaimant,
USQ
thion of India & oths.. ' .~ eeUpp.Parties,
&1 AFFIDAVIT

L | 0 o -

I, Ram Lal aged about 31 ysars son of Sri Bhlxha,

B - . i

res;dent of Village Bah1d¢n Post Kachhona, Dlstrlct Qard01

Vi [y

do hereby solemnly affirm and State on oath as under in the

i

,/J? name aof ﬁlmighty God &=

i

1, S That deponent is applicant Ng. 1 in_U.A. Ngell33-87

and it is only due to typing error that in claim petition

i . .

'\hls father's name and residsnce as "Sri Mangali™ and "Village

\&83/;/153;/)Tabtepur" has been urongly typed As a mattpr of fact corract

¥aX§YaF%ama of deponenus father is “Srl Bhlkha“ and not "Sri Mangalif
MV

i

« UL,L

Similarly deponents residence is village Bahidin and not

,.

[/D’( Fattepuro

Laven Lo

*” i:.“‘- o ) I . . la . 9/20'
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L? v ‘.A - ‘ - (3$7\

> f 2 That as Urdered hy Hon' ble Court on 19 2. 90

deponent has collected the original Cards ‘of his own and

! that of his colleguas Sarva Sri Khanna, Babu~Lél, and
Ram Swgzroop, which he is submitting to day in original,

Deponent could not contact Sri Virendra Singh=applicant

| Noe Se

i s ii

3 ﬁwat entriss on all the cards have been héde,by

id N ’ iz

\
AL

y
3

tho concerned office clerks as uere posted in the concerned
offices from tims to time, whose names are not knoun to
deponent,

Vi i . [

4o That Nnagmes of OFFLoers Wwho haVe 81gned on these

IR ]
cards from time to time are Sarva Sri Nystafa Ali Qureshi,
Jogendra Prasad Pathania, Luxmi Narain Vishwakarma

(presently posted as I.0.W. Balémau} and 5ri Satya Pal

% Jatula, ' : L

P I : R ] . . i

H 5 Tﬁat First photograph pasted on card of Sri Khanna

.v%x7%a%2«ad become soO Fade and 1nVe31able that it was qubsmtuntly

NS T R

'\\f}fiw”ff“’ changad and the later pHotcgraph has been signed by Sri

(RN

! Jogendrsz Singh Pathaniao

(T ale S

6o That names of Respondents Ram Lal, Khanné,Babu
ial and Ram Swaroop finds place at Sl.dc,e 52, 73, 95 and

§2 in uunmovlgy 1ist DF Caoual Laboures of I, D uo Balamau
(uhiCh has been filed in O.A. No. 1140-87 Sadhu Ram Vs,
Union of India decided on 19.2.§D by_tﬁis Hon'ble T;ibunal).

Parusal of the said list goss to shouw that person whose name

i



o

-

kiksex finds place at Sl. Ny, 96

has been engaged
a4 [} i
ignoring the respondents who ars senior than

il 4

person at Sl. No, 96 and have got right to be

engaged,

Deponent ,

ket

L——- LR}

19 March, 1990 (Ram Lal)

abovea .

UERIEICATION:.

Pd

o (7 "n .
‘ Ll Con SO L
I, deponent named above do hepeby verify the

contents of paras 1 to 6 of this aFfidévit
to be true from personal knouledge and
|

no part of it 1s false and nothing material

has been concealed so help me God.

' Deponent,
[

—
‘ 19 March, 1990

I know and idsntify the deponent

i i ("(, ‘2&“/-/6‘7/6

; Wwha has a?fixedvhis LTI in

my presencee.

A‘__.Ko J.iX-i {3,



\
Solennly affirm befors me on ...U?[@;j@@&%

at..f¥Lnk%$h...a.m.[g,mm—by Sri Ram lLal who is

it

identified by Sri A.K.Dixit, Advocate, High Court

Luaknow Banche I have satisfied myee l by

! P

examining the deponent that he understands the

[

contents of this affidsvit which have bsen reveal
i

overand explained by me to him.

M“A]C/M\i

OpTH, comussmwm not e

T
QIPH COURT,...;

bt ;%Z B
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VAKALATNAMA %
Coclial Admanioalive Tasbenal

ooooo

pees so9 o0 o%'- nm

o so0 260 S00

3 fevety, Wi [/

VERSUS

- U)’N‘rﬂn aqp .,&.AM

TA No. /139 of 1987

Hetsp

\

;

s

I/We, the undersigned, do hereby nominate and appoint Shri ANIL SRIVASTAVA,

Advoca.te, Registration (Enrolment) No. U. P. 1208/84, B-9, Sector H, Near Sangam Crossing, Aliganj Ext.,

85 004 GBS €44 065 004 900 $00 404 008 000 260 000 404 405 090 e0a PO EVS 204 QR0 200

LUCKNOW-20 and SHIives coo cotserces orsesvorsos s veene

. .Advocate(s)

001600 .0.00000600000000000000000000080000800400000¢ 00000 $:00006000 000 .5 0002000000080 0005 $00 008000000

to be counsel in the above matter, and for me/us and on my/our behalf to appear, plead, act and answ/‘er"in'ﬁfe/‘
above Court, Tribunal or any Appellate Court or any Court, Tribunal to which the business is transferred in
the above matter, and to sign and file petitions, statements, accounts, exhibits, compromises or other
documents, whatsaever, in connection with the said matter arising therefrom, and also to apply for and
receive all documents or copies of documents, depositions, etc, etc, and to apply for issue of summons and
other writs or subpoena and to apply for and get issu'ed any arrest, attachment or other executions, warrants
or orders and to conduct any proceediﬁg that may arise thereout, and to apply for and receive payment of

any or all sums or submit the above matter to arbitration.

.

b

of the case or if any hearing of the case be fixed bgyond the limits of town; then, and in such an event
my/our said advocate(s) shall not be bound to appear before the court and if my/our said advocate doth appear
in the said case he shall be entitled to an outstation fee and other expenses of travelling, lodging, etc.
Provided ALSO that if the case be dismissed by default, or if it be proceeded ex parte, the said advocate(s)
shall not be held responsible for the same. And all whatever my/our said advocate(s) shall lawfully do,

I do here by agree to and shall in future ratify and confirm.

/\ Provided, however, that, if any part of the Advocate’s fee remains unpéid before the first hearing

ACCEPTED :

Signatu?eofCIieﬂt. %UW’ ,gz_,yz
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It i.s submitted tha,t Lﬁ the above notod caaa o

nfm af Ind;a has been leﬁ: x‘mmf being 1mp1eaded vhich ‘ ’
- cugfnt ?o have been 1mpleaded. An objection to this ef!ec't

‘ haa also bﬂezh ralaed b'/ ﬁeapondenba. . o
| ’ Ft k8 thereto mc)st humb],y pvayed thab ap‘urarlt'

mlw pnmtzad to impl e Und.on ax Incua AB tiespondent
¢ s t

) U ~ap the xollo,ang mapnav in array oz Reapondpm: 8

M’ mmchng, t‘;e oleém aooorrungly. S
‘?‘1""1 Lt ‘J?J.on of India. mpougn becmtary of “ullwayﬁ, o
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In the Centpal idninistrative rribinaly Cireutt Sandt,
Luck tinwWe
G A s fag (O
"N
?,A,No. 1139 of 199'(3
Fixed on 78 Mgﬁ\,,1989 (3% Ne 29)
;
re e | o . ‘ S
. _ B p\GM',£&Q cq,.\o&o'f(«s-
. S . - X . ..Applicant s.
SN | o
2 : Versus ]
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. D W\’%\'mg%hsgoiﬁ MO-%-‘ZY?' {. ., Respondent s,

) Application on behalf of Claimants for Impleadment of
' Union of Indig : .

It is submitted that J.n the above no?%ed case

_ Union of India has beel 1eft from being impl eaded which

ought to have been imgleaded, An objection to this effect

\ . has also been raised Ly esponderts,
ACHE ‘tﬂw\ ‘ :

M be permit%ed to imp - vi Union of India as iespandernt

.

13\%7
LX in the following manner in array of Respondents

It is therefo : wost humbly prayed that applicamts -
/

by mending the claim acmrdingly.

n L\ Uxuon of India, thmugh uecretary of Maily/

—

s . Mimstryaf Railways, NFl‘f DELHT "

_ Lucknov:
| Dated: 39 JRch I 1989 ~ Councel far spplif

advncal 2




f / e In The Central Admin%’strative Tribunal , AdAitional Bench,
: o a8 : T
' ‘ : Allahgbad - ‘§<'
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APPLICATION FOR SUMMOWING RECORDS

— T T T D e d "

~ Ihre:
Reglg. Wo. 1139 of 87

N ' . " Fxed on 18.3.88

Rem el and othges - : »---Applicants.
: _ . Ve

\& o * Divisionel Reil Menager & othges ++Regpond entsg
< | . B |

-

" jpplication on behalf of Caimants

for summoning recordg from Regpondents. .

e e e e T e T e e

em e TS WIS ey e w0 e M S o e M el e T et e W0 L s O

Tt is most humbly gubmitted on behalf of

/

applicantgi~
' - . , .
1. That aforesaid claim petition hes been filed

with the orayer for relief that names of clzimants
who have worked with the Railway __Aémin.istfati on Ee
taken on list end they be given employment as per
/ ’ *p:ovisions.of Rel lway Establishment Manual and

other directiong issu‘ec} _by the Railway Admirigtration

from time to time- -

Qe et responaentg ha‘\}e gen;eé’ the claimant

né. 5 to h_aVe ever worked with them and it‘ hag also

‘been gtated i'n.péra '7”of th ei_"r_ re_plyvtmt nemes

N of olaimants 1,2,5 and 4 have been included in the

list No-‘ details of List mve been vgiven-which is



P

A

necessary as disclosged in para_6 of.the_Bejoiqder
Affidavit. Similarly relevency of pay sheets hag

been digclosed in para 4 of Rejoinder affiﬁavit-

/
r

-'3: .- T™at in view of facts gtated ahove it ig clenry

that following documents are r8levent sng neceggayy

i to,bé brought before ™n tble Tribunal for proper
‘adjudication of rights of parties and points of

controvergy invol ved.

S Péy éboets of wagesvpéid to the ecagudl Lahowr
under L0 y Bslemau for the period 18.12.2 tb
14.9.84. -

<. Couplete Seniority Ligt in respect of césual lavour
ers ag prepared on .the basig of Live Register ag

indicated in para 6 of Yeply of regpondents.

Wherefore, it is':eSQectfuily prayed that
regpondents be directed to produce ahove mentioned
documents after supplying an attested copy of

d cument no. 2 "Te ‘Iigt" to the claiman tge
Coungel for the claimant,

Marchploss o
hg (A KeDixit)
Advocate.
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’c’%kaya Kumar Dixit | Ph. 12629

509/28 Ka Old Hydeiabad
I Advocate

;, LUCKNOW
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Abhaya sKumar Dixit Eh. 72625
. : . 509/28 Ka Old Hyderabad.
Advocate. | LUCKNOW.

HIGH COURT

1o, - Dated ....... ..& /

srl 0.P. Singh;

Asgtt. Mginesp, 65
Northern Rallway,
/ / HARDOI % .
W .
: eay Sir, _ A :
Subject := Puplicate of Written Statement/Reply . |
' in elaim Wo. 113987 Ran Lol Vge DeRoMe
fi:xedm 1?-20881' ;
bon zn enqulry macde hy He on <3.1.88 in
the office of Central Adminigtrative Tribunal, Allghabed
it has been brought to my notice that written gtatement/
Reply hag been filed by you bafore Hon 'ble Tribunal in
the aforessld claim on 25.1 .88 but without supplying
1 ts duplicgte to mee.

G aim 1ignow fixed on 17+2.88 for Rejolnders -

“®u can sppreciate that I an not suppoged to
file Rejoinder unless I receive duplicate of your
reply glready filed by you.

It ig therefore requested that gupply of
duplicate of WeS. to me be ingired by you without

further loss of time, failingwhich the adjoumment
on 17+2.88 will be at your rigk. |
‘ Yours Faithfully,

/ - (ét;g%%%‘ aiman tg(q/l%
CC to

the Teputy Regigtrar, %
N\

Centrel Adminigtrative Tribunal 3
2%. A Thon Hill Road, ALl ghabad \
5 \for infomation pleases W&
<¥ SN

SR SN
C:/ & CD\ o / v\\J
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. Kiow mll men by these present that 1S

Northern Ra;llwa,y ‘\/Ioradabad do hereby apno.sﬁn’c and 'aut,ﬂol”’ ge

Q

§/stl e
Y7, /4o~/w‘ WW% :Z/ //4/(4«674/’3

act for me gomtly or severslly in the aboxil noted case "and to

teke such s“eps and proceedings &3 may be necessary f‘or the

prosecutlon or defence of tte said ma?‘t”r, as ihe case may be and ~
for the PUTL . o make s1gn, 've:cify and present all necessary yoil
petitions, wrltien statements and ohhew documents to compromise
irh

suit admit the claims and %o lodge and d@bm t4 morey in ot

payment from the court of money dnposited a

er 'LLy to set in the’

to recelve
.. / M r‘
- and withdraw documents from Court and e

premises and in 211 proceedings arising the.mout whehher by 7
execution appeal or others £e or in any mfmmr connected ¢

with as effe chtually to all int en*’:,s 'md pLII“"‘OS”S as 1 C')LU.C}

personally present I hereby agree to ratify end confim ¥
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Tn witness where of I bereinto set my hand this
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